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St atem ent  ind icating  action  
TAKEN BY GOVT. ON THE FINDINGS 
OF ONE-MAN ENQUIRY COMMITTEE
o n  A dvances/credit facilities  to  
K ohxnoor M ills  L td. B o m b a y  a n d  
N omrccATtON under C u st o m s  A ct

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE <SHRI 
SATISH A Q R A W A L ): Sir, on behalf 
o f Zulflquerullah, I  beg to lay On the 
Table:—

(1> A  statement (Hindi and Eng­
lish versions) indicating the action 
taken/proposed to be taken by 
Government on the findings of the 
one-man Enquiry Committee on 
Advances/credit facilities granted 
to Kohinoor Mills Company Limi­
ted. Bombay, by the Central Bank

o f India. [Placed In Library. Sec 
No. LT-2336/7B.J

(2) A  copy of Notification No.
G.S.R. 271(E) (Hindi and English 
versions) published in Gazette of 
India dated the 7th May, 1978, under 
section .159 of the Customs Act, 1962,. 
together with an explanatory 
memorandum. [Placed in Library. 
See No. LT-2337/78.]

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour): Sir, we have been 
repeatedly insisting and we have got 
a kind of assurance from the Chair 
that he w ill see whether the Report 
could be laid on the Table of the 
House. This T. N. Ghosh Committee 
deals with the scandal of Kapadia or 
the Kohinoor Mills, which have swal- 
loed Rs. 26 crores.

MR. SPEAKER: What has that to
do with the Report?

SHRI JYOTIRMOY BOSU: We
want to have the one-man Commit­
tee Report laid on the Table of the 
House. We have been asking tor it 
for the last six months. Instead o f 
referring to the action proposed to be 
taken, w ill they lay the Report on 
the Table of the House? Why is he 
not laying it on the Table?

Statem ent re. w ith d ra w a l o r
ADVANCE FROM CONTINGENCY FUND- 
OF INDIA FOR FUNCTIONING QF UNITS
of  Sw ad esh i C otton  M il ls  Co. L td . 
K a n p u r .

THE MINISTER OF STATS IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA M A IT I); I  beg to 
lay on the Table a statement (Hindi 
and English versions( regarding with­
drawal of an advance from the Con­
tingency Fund of India for uninter­
rupted functioning o f the units o f 
Swadeshi Cotton Mills Company
Limited, Kanpur. [Placed in Library.

_________________________See No. LT-2339/78.]
tinglish version of the Report and Hindi and English versions of~ Memo­

randum of Action taken on the Report were laid on the Table on 22nd 
March* 1*78.
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